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(iv) REPORTED SHIFTING OF HEAD OFFICE
oF HINDUSTAN FERTILISER CORPORATION
FROM CALCUTTA

SHRI DINEN BHATTACHARYA
(Serampore): Under Rule 377 of the
Rules of Procedure and Conduct of
Business, Lr-ok Sabha, I want to raise
the following urgent public issue and
request the Minister concerned to
make a statement on that.

As per recommendation of the
Working Group set up by the Gov-
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ernment of India, the Fertilizer Cor-
poration of India is being divided into
five separate companies. One such
company is meant for the Eastern Re-
gion. This is named as Hindustan
Fertilizer Corporation Limited. It
Heaq Office was to be Tocated in Cal-
cutta. As per the newspaper reports,
under political pressure this office is
being shifted outside Calcutta. This
Company consists iof Namruk, Bar-
auni, Durgapore and Haldia fertilizer
plants. This shifting will create mar-
keting, administartive and other com-
munication problems. So, through
you, I appeal to the Government of
India to reconsider their decision and
to see that the headquarters of this
company remains in Calcutta and not
outside Calcutta.

(v) ProrPosep STRIKE EY LIC DEVELOP-
MENT OFFICERS

SHRI SAUGATA ROY (Barrairk-
pore): Sir, under Rule 377 of the
Rules of Procedure I raise a matter
on the strike by the Development
Officers of the Life Insurance Corpo-
ration since yesterday.

14 hrs.

Sir, since yestreday, 7,656 officers
of the LIC of India led by the Na-
tional Federation of Indian Insurance
field workers have gone on a month’s
strike and they  have also started
squatting outside the houses of the
Finance Minister, Industries Minister,
Commerce Minister, Foreign Minister
and the President of the Janata
Party. This strike is a very serious
matter because it will cost the LIC
in terms of revenue an amount of
Rs. 20 crores and in the nature of
business, a total of Rs. 300 crores, It
is a sad commentary. Since Febru-
ary, the insurance field workers had
been writing to the Ministry so that
some of their grievances are redres-
sed, But none of their grievances
is redressed till to-day. Their pro-
test is mainly against the scrapping
of all bilateral agreements wih the
Nationa] Federation of Field Workers
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by the previous Govermment i1 April
1976.

This Government which talks so
much about doing away with the bad
things during emergency have not
had the time or even patience or in-
clination to restore the old service
conditions to the field workers and
make them normal wage-earners. To
day an insurance field worker whe-
ther he is in the LIC or in the GIC
is a contractual worker and his ser-
vices can be terminated at the sweet-
will of the management, This was
not the situation existing. Only dur-
ing the emergency this was imposed.
Despite repeated representations
made to the Government, it has not
been done and, as a result of which all
the 7656 officers of the LIC are on
strike. Sir, I may also mention that
due to this change in the service
conditions, the office business of the
LIC is going down.

In 1976-77 it went down by Rs. 4
crores; in 1977-78 uptill now, jt bas
already gone down by Rs, 15 crores.
But it seems that the Government is
absolutely impervious to the prob-
lems of the field workers in LIC and
GIC. Therefore Sir, through the
House and through you, I want to
draw Government's attention to a se-
rious matter. Everybody we are giv-
ing notices on matters of urgent im-
portance under Rule 377. Formerly,
when the Sixth Lok Sabha started
the ministers sometimes gave a lit-
tle time to reply to the points raised
by the Members under Rule 377 be-
cause these are of urgent importance.
Of course all matters cannot be ac-
commodated in Calling Attention No-
tices. But, Sir, I have been noticing
that for the last many days, not one
Minister has ordered to reply to any of
the points raised under Rule 377, 1
think that though it is not required
under the rules, it is a courtesy to
the House, to the Members and it is a
democratic practice and tradition the
Minjster vares to reply to the points
raised by us.
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Sir, I gave notice under Rule 377
yesterday. The Finance Minister was
there in the House then. When %,000
officers of the LIC are on strike, the
Government should come out with a
statement of its intention in spite of
the fact that 7,000 field officers are
on strike protesting against the Fin-
ance Ministry’s decision, °

»
I wish to draw the attention of the
Government to this strike.
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Nobody else has been given per-
mission,
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RAILWAY BUDGET, 1978-79—
GENERAL DISCUSSION—Contd.

MR. DEPUTY-SPEAKER: We shall
now continue the general discussion
on the Budget (Railways) for 1978-
79. Shri Tej Pratap Singh.
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